FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process fgr Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS QF
Alliance Restaurant & Bars Private Limited

RELEVANT PARTICULARS

1. | Name of corporafe debtor

Alliance Restaurant & Bars Private Limited

2. | Date of incorporation of corporate

11/09/2011

debtor
3. | Authority under which corporate | RoC-Mumbai
debtor is incorporated / registered
4. | Corporate Identity No. / Limited | y74900MH2011PTC221879

Liability
corporate debtor

Identification No.of

5. | Address of the registered office
and principal office (if any) of

corporate debtor

R.F: Grd+1,W-P-20, Danarm House,
Famous Studio, Mahalaxmi, Dr. E Moses
Road, Jacob Circle, Mumbai- 400011

6. | Insolvency commencement date in | 25/06/2021(Date of receipt of Order
respect of corporate debtor 05/07/2021by Interim Resolution
Professional)
7. | Estimated date of closure of |01/01/2022

insolvency resolution process

8. | Name and registration number of
the insolvency professional acting
as interim resolution professional

CS Anish Gupta
Registration No: IBBI/IPA-002/IP-
N00285/2017-18/10843

9. | Address and e-mail of the interim

resolution professional,
registered with the Board

413, Autumn Grove,Lokhandwala,
Kandivali East, Mumbai-400101

Email:anish@csanishgupta.com

10. | Address and e-mail to be used for
correspondence with the interim

resolution professional

413, Autumn Grove,Lokhandwala, B
Kandivali East, Mumbai-400101
Mobile No: 9821099720

11. | Last date for submission of claims

Email:ip@csanishgupta.com

19/07/2021 (i.e.14days from the date of
receipt of order to the Interim Resolution
Professional.)

12. | Classes of creditors, if any, under
clause (b) of sub-section (6A) of
section 21, ascertained by the

interim resolution professional

To be ascertained

13. | Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a
class (Three names for each class)

To be ascertained

14. | (a) Relevant Forms and

(b) Details of

at:

authorized
representatives are available

Web Link:
http:/ /www.ibbi.gov.in/downloadform.html

As in 10 above, Please refer Note no. 1 for
applicable form.

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Alliance
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Restaurant & Bars Private Limited on 25/06/2021 (order received on 5t July,
2021).

The creditors of Alliance Restaurant & Bars Private Limited are hereby called
upon to submit their claims with proof on or before 19/07/2021to the interim
resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means
only. All other creditors may submit the claims with proof in person, by post or
by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall
indicate its choice of authorized representative from among the three insolvency
professionals listed against entry No.13 to act as authorized representative of
the class [specify class] in Form CA - Not applicable.

Note 1:-

Form B - for claims by Operational Creditors except Workmen and Employees.
Form C-for claims by Financial Creditors

Form CA - Claim from Financial Creditors in a class

Form D-for claims by workmen and Employees.

Form E- for claims by Authorized Representatives of Workmen and Employees,
Form F- for claims by Creditors othrer than Financial Creditors and Operational
Creditors

A

i
s

./.-
Py

Z" Anish Gupta
Interim Resolution Professional

Date: 07/07 /2021

Place: Mumbai
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Transport Bhavan, Fort P.O, Thiruvananthapuram § SANKHYA FINANCIAL SERVICES PRIVATE LIMITED
_ _ i) - 695023 CIN: UB5980MH2005PTC151407
(Regulation 14°0TTNEMSO _ dia (Voluntary R E-TENDER NOTICE Registered Office: 109110, First Floor, Balarama Premises, Bandra Kurla Complex. Bandra (E) Mumbai Mh. 400051
Liquidation Process) Regulations, 2017) : , - . Telefax; 022 4084 5000; Fax Mo: 022 3068 1151; Email; cs @ trustgroup.in
FOR THE ATTENTION OF THE STAKEHOLDERS OF DESTIMONEY INDIA . L . _ o
SERVICES PRIVATE LIMITED cremiam Llass FUlly BUlt AL =1 8 Nos o o THE HALF YEAR AND THE YEAR ENDED 51" MARCH 2021
+-TNAME OF CORPORATE PERSON—TDestimoney—india—Services—Private Sleeper Diesel Propelled Bus ' 12.07.2021 =t 2
Limited 06.00 PM | Sr Particulars For the Half For the Year ended

2 IDATE OF INCORPORATION OF! 18/03/2005 Vehicle Location Tracking Device | 5000 Nos. : | Mo __snded -

CORPORATE PERSON 13.07.2021 31-03-2021 | 31-03-2021  31-03-2020
3-IAUTHORITY UNDER WHTIC H{Registrarof Companies; Mumbai Multi Function Printer 35 Nos. 06.00 PM Audited (Audited) | (Audited)

CORPORATE PERSON IS - : 17.07.2021 | intaine) | (5 i Lakhe) |45 i Lakhe)

INCORPORATED/REGISTERED PVC ID Card Printing Accessories | 15000 Nos, 07 1 |Total Income form Operations | 217162 | 420261  4,697.65

T PR A Jorsa s | Taminated Giass PE000 S00Wos. | 06,00 P [ e | s | sotes| esew
OF CORPORATE PERSON Caminated Glass PS000 100 Nos. 21.07.2021 "3 |Net Profit/{Loss) for the period before Tax - :

5-TADDRESS—OF ~THE ~REGISTERED{|2nd—and3rd—Floor,Birla—Centurian, 6500000 0600 PM | tafter Exceptional and/or Extracrdinary items) | 476.86 1,002.09 632.37
OFFICE AND PRINCIPAL OFFICE (IF|Pandurang Budhkar Marg, Worli Mumbai Thermal Paper Rolls : 4 | Net Profitf(Logs) for the period after tax (after |
ANY)OF CORPORATEPERSON _ |-400030. Rolls 24.07.2021 __ | Exceptional and/or Extraordinary items) 30526 | 701.82 40473

8 THQUDATION - COMMENCEMENT DATE 0510772021 —Forthedetaited tender document visit: sd/= 5 |Total Comprehensive Income for the period
OF CORPORATE PERSON www.etenders.kerala.gov.in, Chairman & Managing Director [Comprising Profit/{loss) for the period (after tax)

7 INAME—ADDRESS —EMAIADDRESS AnistrGupta Www.Keralartc.com/tenders/purchase, e-mail : sr@kerala.gov.in 06.07.2021 |and Other Comprehensive Income (after tax)] | R -
TELEPHONE NUMBER AND THE|Insolvency Professional, 413 Autumn 8 Fau:l -up Equity Share Capital {Fan::a value of T 10 eavc:h]' 3,200.00 3,200.00 . 3, 20000
REGISTRATION NUMBER OF THE|Grove, Near Lokhandwala Foundation 7 |Reserves (excluding Revaluation Reserve) | 4,208.58 4,298.58 | 3,596.76
LIQUIDATOR SChOO|, Lokhandwala TOWHShip, = = = - = i'_é_' Nei_ﬁahh T T | g 331 ﬂ"E‘ | 9 531 ':}E i g 129 24 T

Kandivali East, Mumbai —400 101, =3 Home First Finance Company India Limited & [Debt Equity Faiio | i8] s e
e e baunta.com h WTad CI\:Usseo0mti2010pTC240703, 10 [ Earnings Per Share (of 2 10 each) | : '
Re; No IBBIIPA.002/IP-NOQ285 2017- om e nrs Website: homefirstindia.com Phone No.: 180030008425 Basic ‘ 0.76 1.75 0.93
18/10843 : Email 1D: loanfirst@homefirstindia.com ___|Diluted 0.43 0.39 0.52
11 = = =

8 |LAST DATE FOR SUBMISSION—OF| 0470812021 DEMAND NOTICE U/s 13(2) 75 gaEI-ta-l -Fhﬂ"-' dl_:":'”flali_'_'f_l_ﬂ'_ﬁ__ﬁf}?:w'a ! :

CLAIMS You the below mentioned bormower has availed loan by mortgaging the schedule mentioned property and you the below mention has ' ebenture Redemption Reserve f T o =4
Notice 15 hereby given that Destmoney Tndia Services Private Limited has commenced| | 3/00d as borrawen/to- borrower guarantor for the loan agreement. Consequent to the defaulls committed by you, your loan account has 13 | Debt Service Coverage Ratio I 1.33 1.52 1.33
voluntary liquidation on 05/07/2021. bean classified as non- performing assat on 040712021 undar the provisions of the Securiisation & Reconstruction of Financial Assets [1 4 |Interest Service Cove rage Hatm ! 1.40 1.42 1.22
The stakeholders of Destimoney India Services Private Limited are hereby called upon to Eg'j En1urcemm1f§1153?5]uri@;nte~'est.ﬁ.-:t. E?ﬁ %‘{'ﬂihﬁrtg:gﬁgg':ﬂd] "'1;]'& H;“'"E Fi;“ Fi"'a”ﬁ ':“'"F'_E'FE'." India Limited have issued 'I"nl_u-t_é_m_ - o - -
submit a proof of their claims, on or before 04/08/2021 to the liquidator at the address mand Nolice U read with section 13(13) of the IAct o the address fumished by you, The said notices are issued as | inanci
memionega ainstitem 7 | on 0410712021 and these notices state that you have commétted default in payment of the varmious loans sanctioned to you. Therefore, the 1. The above ie E.‘“.Ek"acl.m Fit—zlalleﬁ BRI Financial HEWHS filed with ESE under Regulation 52

: against : o ) ) L ; : ; ! : : of the SEBI (Listing Obligations and Disclosures Reguirements) Regulation 2015. The full format
The financial creditors shall submit their proof of claims by electronic means only. Al other present publication carried out o serve the notice as the provision of Section 13(2) of SARFAESI Act and in terms of provision to the rule - : : :

, Lo , 31} ofthe Sacurity Interest (Enforcement) Rules, 2002: of annual Financial Results are available on website of BSE i.e www.bsaindia.com and website

gtatlgeholcliers ?}aly submit tlhe g.rOOfOfCIfa'”? Iln_pershor;l, bt¥ potst or b)l/tglectronlc means. (1) ofthe Security ' fiL} RIRS, clire. of the Company i.e http:/fwww.trustgroup.in/sankhya_financial services_private_limited.php.
ubmission otfaise ormisieading prools ofciaim shaft atiract penatties. Sr. | Name and Address ofthe |  Details of the Total Outstanding as 2. For the applicable items referred in Regulation 52{4) of the SEBI (Listing Obligations and
. _ _Sdl- No.| Account, Borrower(s) & sacurity to be enforced on date of Demand Disclosures Hequirements) Regulation 2015, the perinant disclosures have been made to BSE

e Anish Gupta Guarantor(s) Motice plus further and can be accessed on the website of BSE i.e www.bseindia.com.
) q interest and other 3. As the company has adopted IND AS from year ended 31st March, 2020, figures for half year
expenses (in Rs.) ended 319 March, 2020 are not available for comparison.

Anil Shinde, GITAANIL Flat No.C-302, 3rd Floor, Gat Mo. 165, Aapla Ghar Sanawadi, Taluka For and on behalf of the Board of Directors
PUBLIC NOTICE 1 SHINDE Shirur, Vilage Sanaswadi, Pune : Re. 10.31,002 Sankhya Financial Services Private Lim;tg;:l

TAKE NOTICE THAL I) Ketaki Mukesh Sharma ii) Madhubala Renold | I [vias Shinde, Rupali Shinde. | Flat No. 402, building- D, Aapal Ghar Sanaswadi, Gat No.| R 534 8101 Nipa Sheth

Lobo iii) Shivani Delip Mehra, and iv) Pravin M. Shah are intending to VIJAY BABAURAD SHINDE | 165(Phasel),1814183(Phasell),Gat no.175,176(Phaselll) Dingrajwadi, o Place: Mumbal Director

sell and our clients are intending fo purchase all the pieces and parcels Behind Kalyani Forge, Sanaswadi, Pune 412 208 Pune 412203 Date :05.07.2021 DIN: 00081064

of immovable property describe more particularly in the Schedule | |3 |RameshDegave Flat No. 301, Building C. Aapal Ghar Sznaswad, Gat No.| p. 3572500

Al ﬁf:n it el P d 165(Phasel), 1314183(Phasell) Gat no. 175, 176(Phaselll) Dingrajwads, |

Accordingly, any person having an t:lairﬁ or right in respect of the said D21Tp S e/ BTN, s A el

. | - -
property ghi' “;?F'ﬂf inheritan?:a zham Saleg rnﬂﬂgage laase. line g |Balu Babanrao Shinde, | Flat No. 206, Busiding B2, Aapal Ghar Ranjangaon, Gat No. D86, Near Re 7.0 T8O/
' ' " ' ' 1 SLUREKHABALL SHIMDE Ganpati Temple, Pune 412209 S
license, gift, possession, possession of original title deeds or — — = . ;
encumbrance, howsaever or othenvise. Is heraby required to ntimate | |5, | ESh Nakhate Fiat No. 102, Building . Aapal Ghar Chakan, GAT No407 and 4091, | e 1541 938 3 KSS LIMITED
3 y =0 Nanekharvadi, Talegaon, Chakan. Pune-4 105501 (Formerly Known as K SERA SERA LIMITED)
T b e grind sk ek drioe, WG -1y drys-Troi Sicdle-or Ranimtulla Shaikh, JULEKHA | Fiat No. 001, Buiding DB, Anandgram Wakhri, Phase-1, Solapur Pune CIN: L22100MH1995PLC052426
ublication of this notice of such claim, if any, together with all f : vl e g 4 e Rs. 11,09.964/- . ; -
p : P hich th ' ; '.""-h b lelad SHAIKH Highway, Wakhri. Pune 412203 F!:g:ls’meduu -:g-:;ﬂz; u;:gumT mu;ﬂ;:z?::? :ur:a Lm:hn:rt Il, Plot H?FEMM'I _Mﬂlg.k:'lumm
I : : = = : : : ; : : \

su%portm% documents ﬁ' ITQ - Iﬂd tJt'| E[:: ?”5 E:f e fe hIpae 7 | Ravindra Sadashivrao Raut, | Flat Mo. 304, Building E, Aapal Ghar  Sanaswadi, Gat No. Rs. 1212 346/- F o i i

without reference to such claim and the claims, if any, of such person | SANGITA RAVINDRA RAUT | 165(Phasel), 1814 183(Phasell), Gat ne.175.176(Phaselll) Dingrajwadi, AL STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE YEAR ENDED 31ST MARCH, 2021

shall be treated as waived and not binding on our clients. Eehind Kalyani Forge, Sanaswadi, Pune 7412 208 Pune 412208 {¥ in Lacs)

SCHEDULE OF PROPERTIES a Adinath Ramdas Survase, Fiat No. 201, Building B4. Anandgramakhri, Solapur Road, Mear Rs Q.65 337/ Er. Particulars Quarter ended on | Yoar ended on
i - - - | Champa Sonawane Sahyadri Camant Factory, Pune highway, Wakhn. Pune 412203 ; ™ 1.03.2021] 31.12.2020]31.03.2020131,03.2021] 31.03.2020
1J'| All that =|}|L'Ii of land thEt“l'tEr with structures, if dany, thereon I:neanng ! . 3 {Unaudited)| (Unaudited)| {Audited) | (Audited) | {Audited)
survey number Z25/1/A/5 admeasuring approximately 60 gunthas g |Aniudha Joshi, Flaf Mo. 411, Buillding C Aapla Ghar Talegacn Dhamdhere  GAT ne. Rs. 940 13%- 1 | Revenue from Operations

Taluka- Karjat, District - Raigad: o ) Or cpaat ncame o] I I N

2) All that plot of land together with structures, if any, thereon bearing | | 10. | Salyanand Singh Flal No. 30, -3, Draams Niwara Phiase-l, Near Prayagdhiam Hospital| R 6,25 g5i. Y Lo | ' Al = :

survey number 26 | 14 admeasuring app;{:ximaltejy 40 gqunthas Horegaon Mul, Ur Karichan, Tel-Havell, Pune - 412200 ial Em:yeas benefits axpenses 477 46| 70 insz|  aees

: - : : 2 - Raju Tulshiram Shevale, | Flat No, 505, Shinde Plaza, 5. No. 13112726, Mauje Marhe Puna I it | Finance Costs 001 . : 0.0 16.17
?'gtl::leg;:;f E;?::;Tals;}:;[;ﬂﬁ B i SiUBted: i Vajansiiv \isge, L MamtaAshok Ghongade Maharashira 411041 il ic) | Depreciation, Amartization & Depletion Expanzes 27.68 27.67 34.85 110,68 14{.32
- 1 = ¥ - - - o) | O Expenses 24,07 E.61 14,89 48,80 53.68

3) All that plot of land together with structures, if any, therean bearing 13, | Dnyanoba Sopan EEWE- Flat No. 7, Shruti Hesghts, Near Sinhgad college of Engineering| g 13779311 Tatal Expenditure (a to d) 5653  30.04| 5734 | 17002 24300
survey number 26 | 13 admeasuring approximately 20 gunthas EUF@" Enﬁmha aygude, | Ambegacn BK Fune Maharashira 411041 3 |Profit / (Loss) before exceptional items and tax(1-2) j2a.71)|  (1e.8e)| (5734 | (zaTop|  (204.68)
: : ; : . ; opan Paygude 4 | Excapticnal items 2 : : ? :

aquivalent to approximately 2023 sg. mir situated in Vaijanath Village, _ — . 5 | Profit | (Loss) after exceptional items and tax (3-4) (29.71)| (10.88)| (57.34) | (122.70)| (204.68)

Taluka- Karjat, District - Fiaigad; 13 | Ananta Ashok Renuse, Ashok FIai_Hu. 307, Vighnaharta Paradise. Sunvey No. E Tssa Mo.8, Opp. Rs. 12,09 295/- & |Tax Expense: 148 . 496 148 496

4) Al that |:J|I:Z=|: Sl lietiee ik shiirs: i any: erson haaﬂng Rambhau Renuse Abhinav College, Narhe, Pune Pune Maharashira 411041 ia) | Current Tax , : ; . i

survey number 26 | 10 admeasuring approximately 40 gunthas 14, | PTISER SWERT, Yarmna P8 Noi 20, SdivesyelcApartnatt Se No 20, Hissactio 22, gt i0) g, 127 e > | ot .I:?:LLE;F for the period (5-6) o ?1? (18.98) 15?%3563 112;11'?22? “9:,.?925'

_ . : : b ; " | Venktesh Swami 19, Mamurdi, Dehuroad, Pune Pune Maharashira412101 D _ 2 : : :
equivalent to approximately 4046 sg. mir situated in Vaijanath Village, & |ProfitiLoss) from discontinued operations : - - ;

Taluka- Kariat, District - Raigad: and 15, | Suraj Ganesh Pardeshi, Rani | Flat Mo, 204, Sheee Apartment - Phase 2, 5t No 10212, Plot No 63884, Rs. 10.10 846/ 9 | Tan expenises ol deconlinuing operations 0.00 0.00 | (52.38) | (120.72)| (199.72)

5) All that Plutl of land together Iwith structures, if any, thereon bearing [FEPanea R oo o e R My, i Bt - :? 2E;1¥T$ ﬁrﬂmﬁmﬁmﬁf TR LRI {27 mi {18 au; {52 a-ai (120.72)| (199 ?z;

; it 2307 ; _ + ; : ; : ,
survey number 26 / 15 admeasuring approximalely 20 gunthas | I "IVaqa RugialiB, Vikaslal Alw, | FlatNo. 102, Bullding B4, Karmayog Housing Complex Stno 156AI18|  re 2130 8081 A e rphsbolalopitl TR : ; j :

EIqLII".I'EﬂEI'!t_ to approximately 2023 sq‘l mir DL_“ of l_lhE 1ﬂtﬂl| plot Dhapu Roop Lal Ahir 815, B-4 Building Karmyog housing ¢I:I‘I‘|‘IFI|EI: pimpri waghere opp. D, i Income tax relating to items thas wil not ba reclassified to prodt or loss 0.00 £.00 0.00 (.00 000

admeasuring 2 Acr and 94 gunthas situated in Vaijanath Village, beck & co. pung Pune Maharashira 411018 it | i) teems mat wil be reclassitied 1o profit or loss 0.00 poo| 0.0 0.00 0.00

Taluka- Karjat, District - Raigad. " : " [ii}. Income tex relating fo items that will b= reclassilied 1o peofit or loss 0.0 .00 0,09 .00 000

; g Vandana Pal, Partner, 17, ‘:ﬁééﬂ;ﬂf”mu fﬁ;;:;ﬁ?fﬂﬁ;ﬂféfﬂﬂ'r;ﬂ”ﬁ;% ﬁ@;&; No. 48, Shirwaswadl | pe 41116871 Total other comprebensive income net of taxes 0.00 0.00 0,00 0.00 0.00

Bharucha & Pariners, 13 Floor, ool : . 9 | Tofal Comprehensive Income for the periodfyear (7+8) Comprising
Eree Prees House Frie Prose 1 VINOD KUMAR Flat Mo. 401, Block D, Phase-ll, Aapla Ghar Sanaswadi. GAT Mo. 175 Rs. 1347 770/- Profit (Loss) and Other comprehensive Incame for the period 127.73) (18.88)| (52.38) | (12072 (199.72)
S— - gyl Nal‘liman o 8. | CHANDGUDE and 176, Dingrajwadi, Sanaswadi, Shirur, Pune H ;ﬁd“ug E:iulrgr Share Capital {face value Rs 1 each, fully paid) 21,356.75 | 21,356.75 |21,358.75 | 21,356.75 | 21,356.75

aled this 30th Day of June 20 9 : 3. | Punam Bhalskar, Santosh D_| Flat No. 406, Building: A3, Playtor Rajgurunagar, Gat no. 189,190, | re 10.72 584/- 42 | Eaering, e sty shars of R 4c-snch
" | Bhalekar Rajgurunagar, Taluka Khed, District Pune 411505 oy [1] Basic (0.00) (0.00) {0.00) (0.0} (0.01)
FORMA Parashuram Jadhav, Sapana | Flat Ne. 102, V R Enclave - B, 5 no 140 manjhari Budruk Pune Rs. 15 87 051)- 2 Biuied 1500, .0 1C.00) o) bkl
20 | parashuram Jadhav, Ra | Maharashira 412307 s See accompanying nate to the financlal results:
PUBLIC ANNOUNCEMENT Hanumani Jadhav, Seema Statement of Consclidated Audited Results for the Year ended 31st March, 2021
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Raju Jadhav (¥ In Lacs)
Resolution Process for Corporate Persons) Regulations, 2016) 21 | Sevil Changdev Lawande, | Flat No. 107, Aditya Glory, Survey no 97 manjhari budnsk Pune Rs. 14 10,7460 Sr. Particulars Uuarter ended on | Year endid on
FOR THE ATTENTION OF THE CREDITORS OF | Savita Changadev Lavande, | Maharashtra 412307 o O 3103 2021 3112 2020 4143 020 3108 2021 151 022 “:“
Alliance Restaurant & Bars Private Limited Changadev Vitthal Lavande - S {UHT:T:] wm"rd:f:] "w‘:-‘::" f . ?}D :2 e
RELEVANT PARTICULARS Unde Pravin Bhaskar, Unde | Flat No. 201, Ananya Park. S no 127/2/2 Manjari Budruk Near SNBP| e 15 07 a56/. A b bt o | e : i
. : 2V rckiana Preii school Manjari keshavnagar road manjari Pune 412307 ? Il | Gther income 20,34 s clic] SO 70.38| 11956
1 {Name of corporate debtor Alliance Restaurant & Bars Private Il | Tofal Income (k) 138,11 136.33 | 1,538.73 361.08| 4,715.08
Limited 99 Satyanand Singh Flat No. 402, Avighna Iris, S.no. 140032, Mear Indian od petrol pummg, Rs. 14 16 128/- I | Expenses

5 {Date ofincorporation of Gorporate deblor | 170072011 : Opp galaxy apartment manjid pune Maharashira 412307 el Cosl ol Operatian 24.70 1B05| 96631 84.58| 1.874.19
s Purchase of fraded qoods [ B.05) 004 | (HOR T4 108,36 255,56

3" |Authority under which corporate debtor is| RoC-Mumbai 24, | Balsana Arun Ashok, Devyani | Flat No. 302, Vasant Ratna, S No 128/4 Manjari Green Wood Soclely,| s, 13,57,2201 Ghanges in inveroriss of fished goods, Siockin-Trads and Woskiproarsse| 2899  (ose)|  (aen) | 1841 2.55
incorporated / registered Arun Balsane Manjari Bk, Pune Maharashira 412307 Emplayee benefits expense 130.37 100.94| 28217 | soaas| e

4" [Corporate Tdentity No. / Limited Liability| U74900MH201TPTC221879 g5 |Nawnath Kaduba Sankpal, |Flat No. 201, Vasant Ratna s no 12B/4manjari green wood|  Re 12 45176 FARNEY : e 41011 B945 1 126341 192.85
dentification No.of corporate debtor Savita Navnath Sankpal socsety manjan bk pune Maharashira 412307 s gﬁr:ff;:;l;;;;;d amorsation expense 1':*:;‘;_ 12551'? E;f 12 i;g-:i ;g-g-g?

1 . ot it i | . E

o |Address of the registered office and|R.F: Gra+1,W-P-20, Danarm House, o5, | Ranjeet Laxmi Raut, Sima | FlatMo. 401, Delight Aura, Survey no 127/212 at mouje manjari bk taluka Rs 1138 732)- Total Expenses (V) 40,63 486.22| 1,155.89 | 1,698.14| 4,800.24

principal office (if any) of corporate debtor II;amguJS Stltl)déq, l:/laflcl?laxgﬂll, %0%:\/1!0868 " | Ranjeet Raut haweli pune Maharashtra 412307 R Y | Profi{Loss) before exceptional items and tax (IIIIV) {360.52) [ (340.88) | 382.84 | (1,337.08)|  (80.18)
oad, Jacob Circle, Mumbai- W | Excaptional iems - : . .

6 |Insolvency commencement date in| 25/06/2021 (Date of receipt of Order 77 | Lexmikant Govindrao Ghule, | Flat Mo, 305, Rutugandh, 83215 Dangat Patd Nagar,Shivane Pune Rs, 1362 004)- VIl | ProfitiLoss) after exceptions items and tax (V-VI) (360.52) | {349.88) | 382.84 | (1,337.08) (90.18)

respect of corporate debtor 05/07/2021 by Interim Resolution Bhagyashn Laxmikant Ghule | Maharashra 411023 Vill] T expenses: efde | 206 elde 17.89
i - 5 - q {1} Currand tax - - 23482 - 33.82
: . Professional) ag |Vinod Rohidas AlaneFlat No. 204, B WING, Sai Balaji Residency, Survey No 647 Waghuli Rs. 11.64.602"- 2} Defarred 1ax 27,32 - :IZ:.F'L'I] 27.32 (13,20}

7 Estlma_ted date of closure of insolvency| 01/01/2022 ROHIDAS MARAY AN AtL AME| Pune Maharashtra 412207 |3} Mat Cradit Erflernents i 12.73) : [2.73)
resolution process | | 2o [KAILASHCHAND PRAJAPAT, | FiatNo. 101, CWING, Shri Krishna Oasis, Off Someshwar NagarRoad, | ge 1771 5101- & | Profit (Loss} for the period (387.04) | (349.88) | 396.04 | (1364.98)| (108.05)

8 |Name and registration number of the| CSAnish Gupta | Litadevi Kallas Prajapati Near Mare Store, Lanikand Puns Maharashira 412216 B 4 FOMAL COnpink AnEies Tacois (72.68) | @3] e (357}
insolvency professional acting as interim| Registration No: IBBI/IPA-002/IP- . : — - # [ Total Comprehensive Income for the periadiyear (1% + X) Comprising

It fessional N00285/2017-18/10843 q0. | Semesr Akbar shaikh, Shahista | Flat No. 401, Freesia Sky Il Survey no 127 2/2 manjan budruk taluka Rs. 15 70.678) Profit [Loss) for the period {3B5.168) | (34088 | 39941 | (1,341.70) |  (104.58)

esoltlion professional - i " | Khan, Mansur Pathan haveli Pune Maharashtra 412307 B Net Profit attributable 1o

et osors s oo o0t | |31 P P o 45 Lo Pk 70105 i o2 sk Pl g sr s | | (Wt e
the Board Email:anish@csanishgupta.com gl:ngav;ﬁé iy (orakn £3507 Xl | Paid up Equity Share Capital (lace valua Rs 1 gach, fully paid) 21,358.75 | 21,358.75 |21,358.75 | 21,358.75 | 21,358.75

. XIl| Earning per equity share of As 1 each 5

10 |Address and e-mall to bg used .for 413,. Agtumn Grov_e,LokhandwaIa, gz |Harish S Hargude, Vishal|Flat No, 301, Block- A, Mayuri Residency  Gat No. 1405, Tal. Shirur, Rs. 16 09 487)- [1} Basic {0.02) (0.02) 0.02 (D06} (0.00)
cor;esppndtlance with the interim resolution I\Kﬂaf;)f_illvil“Eggg%g’g?;gmmm " | Shivayi Hargude Sanaswadi, Dist, Pune 412208 fiis 12} Dikuted {0.02) (.02} 0.02 (0.06) (0.00]
professiona obile No: - . - , :

g : Parmeshwar Sahani, Flat No. 503, Angel Heights, Survey No. B, Hissa no. 10, Narha, Puna 7 i See accompanying note fo the financial resubts:
Email:ip@csanishgupta.com 3. Rs. 14,73 333
— , : Shrmmbhavati Sahani Pune Maharagshira 411041 Mobes
11 | Last date for submission of claims 19/07/2021 (i.e.14 days from the date of _ , - , e — — | 1 The Staternent of financial result has been prapared in accordance with the Indian Accounting Standards {Ind AS) prescrbad undar saction 133
receipt of order to the Interim Resolution 34, Pirappa Sl'dhappa Nagayya, | Flat No, 20, Lawni Tower-B, 12711, Manjari Bk, Tal Havell, dist Pune Rs, 14,70 605/- of the Companies Act, 2013, read with the relevant ndes issued theseunder and the recognised accounting practices and poficies to the extant
Professional.) Sharada Sidhappa Nagayya | Maharashtra 412307 applicabie,

12 |Classes of creditors, if any, under clause| To be ascertained a5 Rafikuddin Jahiruddin Shaikh | Shop Mo, 1, B Wing, Meera - B, Near SNBP School, Manjari, Pune, Rs 063413 2 T:Baijfym;é!?—rm of financial resulls has bean reviewad by the Audit Commitize and approwed by the Board af Directars al ils mesting held
b) of sub-section (6A) of section 21, ' 411 G ;- ¥
;s)ceona;l:adsic |0{1he( ir?tecr)imsercels%rllution . it bl S— - 1 As per the requirements of Ind AS-108, no dsclosure (s required as the Company & opersing In single business segmenl,
professional ! 8. EE”JEH" ""'-'ga'!"ak EEIEEhI:nuTI'II E':'US'IEP':'“ PIU&ZI‘;TIL&F‘BEW?-.? P_EIMI:SL H':'Eli[ﬁimhhaﬂ Magar, near HP Rs. 28 54 016/ 4 The Company had advancad salary to ane of its Direciar, Mr. Prasanna Jagiap during the previous year andad March 31, 2020. Howewver because

Warupa sangay Lheshnmu etrol Fumg, radi, Fune Maharasnira of the sad demise of the director, Compary had evaluated the recovery of this amaunt and of the opinion that the same will not b2 reooverable

13 |Names of Insolvency Professionals| To be ascertained . r : ard accordingly writlen off Fs. 6 Lacs forming a part of alher expensas for the vear ended 3151 March 2021
identified to act as Authorised 3 'Sl'umﬁ!:.}:ahar} E,EFEE' En; Hn-ﬁﬁg'ﬂﬁh\ﬁ 1B, Lang.m. 2, ersi LoniLahegaon, Funs Rs. 2,12 482/ 5 Company had racaived a notice of Demand of Rs 1035.05 Lacs including ®e intarest and penally under MVAT on accourt of VAT liabity on the
Representative of creditors in a class Sa : S" ka? B rdE' wAnARE - knzing of Cnematographic films. In lne with film industy consersus, e Company & of the apinion that there are no orounds for lewying VAT, The
(Three names for each class) unita Sakanan Sorde campany is contestig the said demand and & of the vew hat the fabslity wil not arise, Hence, na provision has been considersd by e in s inancial

- ooy art ' ' ' = |-|5.

14 [(@) Relevant Forms and Web Link: You are hereby called upon ko pay Home First Finance Company India Limited within the period of 60 days from the date of publication of L .

EbgDetails of authorized representatives | http://www.ibbi.gov.in/downloadform.htm| | this Notice the aforesaid amount with interest and cost failing which Home First Finance Company India Limited will Lake necessary . E;":ﬂl';';hﬁ ?E;&Zﬁ:ﬂﬁ;ﬂ:&ﬂ: Efﬁ a;;"n’ﬂﬁa:rﬁfﬂ i -ﬁﬂ:&?ﬁ;ﬂﬁ::ﬁ 'ﬂ:gpf'fg;:ﬂf; HFE‘nE;:;-ﬁ:ﬁi

are available at: As in 10 above, Please refer Note no. 1 action under the Provisicns of the said Act against all or any one or mur&_nfthe securad assets mn_:ludlng taking possession of secured meds a depaal of Rs. 3807 lace with the cusloms dEpan';rEm dusing 1;';_9" dF.I,E' SOH8-3). Cuzbam depamr;em 1rE‘;m.athj'u_E b i

for applicable form. ‘355&15jﬂf1h'5f bormowers, morigagors and the gl_.l&ranlﬂfs. The power available to the Home First FII'IEI‘I_I.':E l:-:-_mpan}' If"dla Limited undes agains the seld recovery. The campany is comlesting the said demand ard is of the visw that the llabilsy will not arse, Hence, no provision has been
. — _ : : the said act inchude (1) Power to take possession of the securad assels of the borrowers/guarantors including the rights to transfer by congiderad ir fhis francal resulis.
Notice is hereby %lven that the N_atlo?al Companly t!_aw Tribunal hfasthordirﬁ.d the| N way of laase, assignment of sale for releasing secured assets (2) Take over management of the secured assets including rights to 7 The total isted and paid up capital dffers dus 1o the alotment of 5,64,83.730 equty sharss of fe face value of R, 1~ aach at the mie of As. 1416/
commencement of a corporate insolvency resolution process of the Alliance transfer by ways of lease, assignment or sale and realze the secured assets and any ransfer as of secured assels by Home First Finance - per shane on @ preferential basis whaose Isting appecval (s awaied from ®i@ concemed stock exchanpes pursuant b the conversion of Optonally
_'?ESta“g?‘t“t&?Zrlff P”"alt: thmlted ?2285/06/§Q21t(o[qer_rtec;elvedhon 5thu:|y, §021)' t Company India Limited shall vestin all the rights and relation to the secured assets transfemed as it the transfer has been made by you. Convertiol Pedsamable Bands (OCRBS| in the FY 2014, In the FY 2020-21, tha company has filed an application for satflemant with the SEB!
sc_r;a t;\o_rs OI . |anc.(teh es a]lcjran barfs "‘1'3/87/;3'2? tar?h ere ty calle u;io? 9 In terms of the Provisions of the Section 13( 13} of the said act, you are hereby prohibited from transfeming, either by way of sale, lease or by offanng to pay & reasonable Setilement Amount of Rs. 10.23,750. Tha company has created & provision of Rs. 10,23,750 and the satlemant
erjofr(:slsionee;IIra?t?:(ren :dcmessFr)rzgﬁtio%r:edoe:gaiengtrgntry No. 10 0 T Infenm resolon otherwise (other than in the normal course of your business), any of the secured assels as referred 1o above and ! fn“";";;'h‘_m I‘im': gﬁﬁﬁ;ﬁ‘;ﬁmﬁgﬁmw i g ] s e By il it e S T e
The financial creditors shall submit their claims with proof by electronic means only. Al Tﬁ;;tﬁnﬁiﬂ.mm&gud W v Fiesl Pinaind Camysany iidia | imied without prior consiin eTiba Hore First Financh Cmpany Riecavery Trbunal [Mlnr.'ﬂmi:- The n:-:r11l|'.ﬁn5- 5 contasting the said demand and is of the view that tha :iah'li:l'g.' wil not arize, Hience, no provisian has
other creditors may submit the claims with proof in person, by post or by electronic bien consiagned in This inancal resuts, _ _ _
means. Place: Pune Signed bv: AUTHORISED OFFICER. 8 Company has l:lassi*e_r:l #s subsidany K Sesa S-em_F"l:-:Iul:Irur-E. FZE, Hamala_Landmaﬂt Intrastruchurg Pvl. Lid and Joint Vanhee in Ciygale Trade
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate Cigte: OTHO7I2021 Home Firsltg;?nanie Company India Limited EE,"',E t'_';d tor gf"g Inhe FY mlgfm' nesiever Ml ke o 2:06.4 _"'E s “"m;j By, . ol e ""E"E"‘"L.Ie'i . .
its choice of authorized representative from among the three insolvency professionals e ;"3 &'I.‘*L*.'b' ."E@fw' e l::nrnr.'éa:-,- 3“’”&"' "a[’f'“ﬂﬁi";ﬁ?s the Current ’W;ﬂ._;* “;'1"3'5!”"‘?'";"333““ “"?1.""35 o ':'m"t{'f} eI smg
listed against entry No.13 to act as authorized representative of the class [specify class] D R T [ N 00 Ol N e e (. e )
in Form CA—Not anplicable when they f2ll due for paymeant. Accormingly the standzione financial stalemants have been prepared on qoing concem basis,
} pp ) 11 Pursuart 1o & leBer issued by Malional Stock Excharge of India Limbed daled 27th October 2020, the rading in the secunlies of b KSS Limiled
Note 1:- . . . hes baen suspended w.e.f Mowembar 20th, 2020 due fo non-compiiance with Ragula$ion 76 of SEBI (Depcsitceias end Paricipants) Regulaliors.,
Form B -for clglms by Qperajuonal C!'edltors except Workmen and Employees. 2014 or bwo conseculive quarters |e, March 31, 2020 and Juna 30, 2020 for the dentified ran-campliance. Till the date of this repor, The company
Form C-forcla|_ms by Flrjancgl Credltprs _ has not complied and thus, brading in the securies of e company is suspended
Form CA-Claim from Financial Creditorsin a class 12 Pravious period’s figures have bean reclassified, wherever nacessary, to cormaspond wilh those of the curent pariod.
Form D-for claims by workmen and Employees. 13 Invessors can view the Financsal Results ol the Company al the Company's website www kserasera.com or al the websies of BSE/NSE
Form E-for claims by Authorized Representatives of Workmen and Employees, ['wwew bemindia. coen), For and On behall of Board
Form F-for claims by Creditors other than Financial Creditors and Operational Creditors For KS5 Limited
Submission of false or misleading proofs of claim shall attract penalties. Self-
. Sd/- Harsh upadhyay
Date: 07/07/2021 _ _Anish Gupta Place: Mamai Director
Place: Mumbai Interim Resolution Professional Date: July 05, 2021 DIN- 728570
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